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principal BENCH: NEU DELHI

0«A. 518/96 and

O.A. 519/96

Nay oelhi, this the 8th day df May, 1996

Hon'ble Shri S.R. «dlge, WarabarCA)
Hoh-ble Smt. Lakshml Suaminathan, Membar (3)

518/96

Head Const. Mor QhvJaj No.l53/PCR
s/o Shri Chiranji Lal»
r/o H-y35l-52, Sultanpuri,
Nbu Delhi.

By Advocate; Shri Shanker Raju

Ms .

1. union of India/Lt. Gov/ernor Delhi
through commissioner of Police,
police Headquarters, Building,
I,P. Estate,Neu Delhi.

2. Deputy Qommissionpr of Police
(HQ-I) Police Headquarwsrs,
n.S.O. Building ,1 .P . Estate,
Neu Delhi.

By Advocate; Shri Arun Bharduaj
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0.A . 519/95

Head Constable Ganesh Narain No,11G5i/QAP
s/o Shri Bhairon Ram,
R/o B-941, Piangolpuri, Applio^-nt
Delhi.

By Advocate; Shri Shanker Raju

Us.

1. Union of India/Lt. Governor of Delhi
through Commissioner of Police,
Police Headquarters,
n.S.O. Building,
I..P. Estate,
Neu Delhi.

2. Oy* commissioner of Police (Headquarte r-I)
Police Headquarters,
n.S.O. Building,
I,p.. Estate,Neu Delhi. .  Rosoohcints

By Advocate; ^ri Amn Bharduaj
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Hon'bla Shri Adige,_. Member (ftj. J ^
ye have heard Shri Shanker Raju, laarned counaci ^

for the applicant and Shri Arun Bharduaj, laarned counsel
for the respondents,

2o ye note that an identi^l O.A« bearing No,497/9o j,
(Bal Kishan V, UOI and another) has been disposed of uith |
certain directions by order dated 26.4,96. Both the l3<.rnod ^
counsel agree that this O.A. be disposed of uith c dirccti-n
to the respondents on the lines given in that order, |

y- ■

3, Accordingly, ue dispose of this 0,a» a sipixur
direction to the respondents to dispose of the applicant^3 i
representation to the show cause notice by a dctr.ixod
reasoned and speaking order, taking into account pach o(
the grounds taken in the representation, after giving hia
a personal hearing^ uithin one month of the receipt of a
copy of this order# In the event the respondents pas->
any order uhich adversely affects the applicant as proposea
by them i.e. reverting him to the substantive pose from
the higher post he is holding, that decision shall be
in abeyance for a period of three ueeks from the da-o the
order is communicated to the applicant.

4, O.A. is disposed of uith the above directions, flo

order as to costs.
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(Si'lT,. LAKSHfll SyAffilNATHAfM) (SiR. AOI G£>
ri£nBER(3) V T'TERBErCa )
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